
JULY 4, 1967 

~~  ~ U ~ 31..,. t. Ai If{ ~r 
fW ~~t iI'R 56 U m 66 ij1!; 

~ mr mAT ~ rn ~r tJf 'Tn: 
'l1f"{ fflT mr ~r ~  ~ ~  

a-T ~ mr ~ qm ~ ~ 'IT 
tm ? 

Shri AllDaMhib Shinde: The total 
t,gure is not with me out the per 
quintal figure of the loss il'curred by 
the Central Government was R". 2.87 
for 1960-61. For subsequl'ut years it 
was Rs. 2.87. 3.47, 5.12 and 8.11 upto 
31-12-1964. From 1-1-65 to 3 -3- ~ 

there Will! a gain of Rs. 2.38 Ver quin-
tal. Again from 1-4-65 to 14·11-1965 
the figure is Rs. 2.45 per quiDta!. From 
15-11-1965 to 31-3-1966 there is a gain 
of Rs. 4.46 per quintal. From 1-4-68 
to S-5-66 it was Rs. 4.56 IOES, ana 
Rs. 16.65 per quintal was the loss, ana 
at present ~  11.46 is the p~r quintal 
loss incurred by Governml'nt. 

Mr. Speaker: Next Question. Mr. 
Banerjee. 

Sbri Kanwa.r Lal Gupta: This is a 
very important question. 

Mr. Speaker: I know, I have called 
Mr. Banerjee. 

FertiUzer CrisIs in India 

+ 
~904  Shri S. M. Banerjee: 

Shri Madhu Limaye: 
Shri JDder J. Malhotra: 
SbrlmatJ Shllrda MlIkerlee; 

Will the Minister Of FOOd and AgrI-
culture be pleased to state: 

(a) what positive steps have been 
taken to overcome the fertilizer crlSI! 
in India; 

(b) whether it is a tact that not 
more than 50 per cent of tne expected 
imported fertilizers has so far reachea 
India; and 

(c) if so, the reason or t.he r.ame? 

TIle Min.ister of State f in the MIDI8-
try of Food; Agriculture, Community 

DeTelClpmeDt &lid COOJJe.ratJon (Shit 
• ... S h ~ 8.b.inde): (8) to (e). A state-
men' is ).aid on the Table of the Sahha. 

Statement 

There is no crISIS in the supply 
position Of fertilisers. Adequate avail-
ability has been ensured to meet the 
target of supplies laid down for the 
year. It is, however, a fact that due 
to delays arising out of factors beyond 
our contrOl such as non-availability of 
vessels far llfting of cargoes in time, 
the recent closure of the Suez Canal 
and consequent diversion of shipments 
via Cape of (;Qod Hope involving 
longer time in voyage, only 75 per cent 
of the contracted quantities due for 
deliveries UPlo June, 1967 are estimat-
ed to have arrived. The backlog is ex-
pected to be cleared by the end of 
July, 1967. This delay is not expected 
to lead to any difficulties in supplies 
to neet Kharif requirements as the 
states had adequate stocks on 1-4-1967. 

Shri S. M. Banerjee: From thE state-
ment it is found that h ~  I> nO crisis 
in the supply position Of reI tilJisers. 
It adds: 

"It is, however, a fact that due 
to delays ar s n~ out of factors 
beyond our control such :is non-
availability Of vessels for lifting 
of cargoes in time, the rE-cent 
closure Of the Suez Canal. ..... ". 

It has become a fashion in this House 
to attribute everything to th" Suez 
Canal, because I tabled the question 
without knowing that there was going 
to be a crisis, I sent it long ago. So, 
I would like to know whether the 
crisis or non-avai1ability of adequate 
vessels existed even before this crisis, 
and what was the reason for this non-
.availability of vessels fOr lifting the 
cargo' in time. 

Shri Annasahlb Shlnde: As I ha,ve 
already mentioned in the st:Itement, 
the supply position is not very difficult 
8t all. In fact, the State Governments 
have a carryover of 2.4 \akh tons of 
nitrogen, which means 33 per cent of 
the requirements. Thereafter: imPOrts 
are going on, but their has been a 
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short tall of 25-per cent as far as 
imports 3'e concerned, and that was 
due '.0 the non-availability of ships in 
the nt~rnat na  market. Because of 
the West Asia crisis there has been 
increase in demand. I do not know 
the manifold reasons which might 
have led to this but availability of 
ships is vel'y difficult in the inter-
na' n~  market in the last 1-112 
months. 

Shri S. M. Banerjee: In view of the 
fact th~t we are having production of 
some of the fertilisers in our country, 
I would like to know whether our 
country is going to reach a ~ta  of 
self-sufficiency during the fourth plan 
or the fifth plan or when In the matter 
Of production Of fertilisers. 

Shri A!1D:lsahib Shinde: I think this 
question should be addressed to the 
Ministry of Petroleum and Chemicals, 
because it deals with production. My 
ministry deals with consumption. We 
are mere consumers. 

11ft ~ ~~  J;[l>'!fel ~~  

~~~~~ ~ ~  

"This delay is not expected to 
lead to any difficulties in supplies 
to meet Kharif't requirements as 
the States had adequate stocks on 
.1-4-1967". 

t ~ r ~ ~ ~ fit; 

",'Ai it ~ it r.w. ~~~ ;;f) 

~  ~  ron-~  ~ ~ 

~ mil' em: ~r  ~ ~  J;[h: ID1f 

ID1f ;it \Ii" I., \I fa ~  ff ~  \VI' iii r.w. 
~ ~ ~ ~~~ ~  i ~ ~  '1ft 
~~ ~~~  

Shrl Alma Sahib Shlnc1e: I can live 
the State-wise figures arrived at after 
discussion and consultation w.ith the 
State Governments, 

'" "'t ~ : ~ , ~  "I<: r~ 
~ ~ n ~~  

Shri Annasahlb Shtnde: I will laY 
it on the Table. 

'"'" ~ ~ : ~  ~  
~~ ~t ~ ~ ~ ~  

~ ~ ~ t~  ~ iii ~  ~ 

~ iii ~ ~  ~ iF ~  ~3 oimr 

it; ~  \VI' it; u~ mq ~ om ~ ? 

Shri Annasahib Shlnc1e: In fact, 
we took special cognizance of the re-
quirements of the d,ougbt.-affected-
areas, and even out of the require-
ment of the next year actually we 
supplicJ during summer to Bihar and 
other drought-affected areas, and there 
has been to complaint frOm the State 
Governments which are r..ffected by 
drought that the supply nas not been 
coming according to the agreed 
figures. 

Sbri Chintamani Panigrahi: May I 
know whether it is a fact that the 
indigenous capacity of t ~  fertiliser 
factories in our country .;" n'lt being 
fully utilised, and we are paying for 
impo:'ted fertilisers, and if so, to what 
extent we failed in indigenous produc-
tion? 

Shri Annasahib shlnde: k; far as 
the requirements for the present year 
are concerned, we expect that the 
ni1rogenous requirements would be 
13.5 lakh tonnes, phosphatic require-
mpnts would be 5 lakh tonnes and 
potash requirements would be 3 lakh 
tonnes. Out ot this, we expect that the 
indigenous production of nitrogen 
would be 4.72 lakh tonnes, phosphatiC 
fertiliser indigenous production would 
be 2.5 lakh tonnes and that for potash, 
100 per cent would have to be import-
ed from outside. The rest of the re-
quirements is expected to be met from 
imports. 

Shrl Vasuclevan Nair: The hon. 
Minister has stated that the availabi-
litil'S position is rather good. But fol-
lowing the withdrawal of suubsidy, 
ancl the cOnsequent n r S ~ in the 
price of fertilisers, and in view of the 
faM t ~t the JX'Bsants, especially the 
smaller ones and the n,.;ddle Ones, are 
finding it diftlcult to consume the 
necessary  fertilisers I would like to 
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know whether they have received such 
reports from the State Governments 
and whether the State Governments 
have requested the Centre again to 
,consider the question of subsidy? -

Shrl AllDasahib ShLade: We have not 
receiVed any report about the decreaSe 
in demand as a ~su t of .ncrease in 
price. In fact, the pressure of demand 
la so much that there is som" lag be-
tween the demand and 3upply, and the 
.crOp loan system which is supposed 
to operate is expected to cater to the 
needs of the small farmers so that 
they are also in a position to meet 
their full requirements of fertilisers. 
According to the crap 10al1 system, 
the loan has to be advanced in kind,-a 
major portion Of the loan is to be ad-
-vanced in kind, in the shape of seeds, 
pesticideS fertilisers, etc. 

Shri P. Venkatllsubbalah: ThE Minis-
ter of Agriculture has :;taterj some-
where th.at in the new aGricultural 
strategy, he is going to give top prio-
rity fOr irrigation. In 'hat con'ext, may 
I know whether the supply of ferti-
liser!! has been relegated to the back-
-ground Or to what extent he is going 
to co-ordinate the supply Ilf fertilisers 
with irrigation, and whelher there is 
a change in the policy of the Govern-
ment so far as fertilisers are concern-
·ed? 

The Minister of Food and AJ!'leuJ-
tare (Smt lagjlwaa Ram): No, Sir; 
there is no change in the Lolley so 
far as fer tilisers are conceTned. But 
it is obvious that fertilisers will be-
-corne useless if there is no proper Ir-
rigation, and irrigation by itself can 
add to production even if there is no 
chemical fertiliser. That is what I have 
emphasised. If there is irrigDtion, our 
-production will increase and so far as 
,the fel'tiliser programme 's Q)",cerned, 
it will continue as it Is. 

8brl Bel Raj MMhok: Is It fact 
that large stocks fertilisers are getting 
-accumulated in some parts of the 
-eountry, in some States and they are 
not being used, while in other parts, 
-there is scarcity of ferti1lSl!rs, and 

may I know whether steps ale heiDI 
taken to see that the feniliscr distri-
bution is equitable sO that those areu 
whiCh n'!led will be given mW)"e, and 
those which have excess will be asked 
to give it to others who need it most? 

Shri Amlasahib Shinde: We have 
been encouraging the 3tate Govern-
ments to have adequate stocks during 
the off-season period. Sometimes there 
are delays owing to tran~p rt bottle-
necks, etc., and there are complaints 
th!!t sometimes the fertilisers do not 
reach the destination in time. 
We are giving rebate to t'he State 
Gowrnments so that they are in a 
position to stock the fertilisers du,ing 
the off-sees on period. But, as I have 
already mentioned, the Statt! Govern-
ments were holding in the 'r.()nth of 
April. stocks to the tun\! of about 2.4 
lakh tonnes in terms of nitrcgen; and 
though there has been some lag in the 
imports, the supply pusition is not 
likely (0 be affected. If any specifiC 
complaint is there, or if :lIly exce511 
stock is lying, we will be happy, on 
the initiative of the State Government, 
to supply it to other State Govern-
ments. 

Shri Ram KIshan: May I kuow trom 
the Minister whether, as far as the 
management of the Nangal fertiliser is 
concerned, they sent a report ~ at they 
are prepared to treble the production 
provided they are supplied with 
naphtha and, if so, what steps are, 
being taken to see that they increase 
Nangal fertilizer production? 

Shri .ADDaSBhib 8h1nde: The quee-
tiOn is for the Ministry Of petroleum 
and Chemicals, Sir. 

Shri ~a  Would any e1!orla be 
made to see that fertilisers whiCh are 
found to be in surplus in the pain-fcc! 
areas are allowed to be transported to 
the other areas when the r.eed aru... 
as otherwise, what b ~app n n  ill 
actual fact is that they are movilll 
underground and while the peuants 
are using it at one end, the merehllllt8 
Or the dealaI'S who are dulil., in It 
and who supply it at the other hllll4 
are acting below the law or aboft 
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Ute laW? Would the Govl!'rnment try 
to avoid this anomaly? 

8hri ADDaahIb SbiDde: The hon. 
Kember cornell from Andhra Pladesh. 
J know that the fertiliser conscWUlneas 
in Andhra is 80 much and the farmers 
are 80 progressive and they, are not 
satisfied with the allotment ana they 
are trying 10 get t rt ~ rs trom aU 
over India. But may I assure the hDn.. 
Kember that as tar RS Andhra Pra. 
desh's requirements al'e concerned, 
we have really been very liberal in 
allOWing substantial quantities to 
Andhra Pradesh. 

Ele«ioa tor Prflllideutahip ... 
Vlee-Presidentsblp 

-to 

-MS. 8brl R. K. Sinha: 
81ari Bam bUn Gupta: 
Sui K. N. Pandey: 
Shrl D. N. Deb: 

W1l1 the Minister of Law be 
pleased to state: 

(a) whether the Election Commis-
sion have made any suggestion that 
candidates for the Presidential and 
Vice-Presidential election should be 
required to deposit security which 
should be forfeited in case of their 
failure to secure the prescribed mi-
nimum of electoral support; and 

(b) if so, whether Governmenl 
loave examined it and if so, with 
what result? 

The Deputy MlDlster in the Mini,· 
...,. of Law (Sbrl D. R. Cbavan): (n) 
Yes, Sir. 

(b) The Government are examin-
ing the Question and have not yet 
come to any decision. 

Sbri R. K. sinha: When no secu· 
rity is taken from the candidate con-
testing tor the office of Presic.icJ,[ 
and Vice-President, why should the 
poor man contesting for the Assembly 
or Parliament be asked to pay secu· 
rity money? Will the Law Ministry 
examine the machinery through 
whic:h a poor man who goes on a 

1135 (Al) LS-2. 

CYCle may be elected to the Assem-
blies and a man with at least II 

motor cycle may be elected to the 
Parliament? Will they think (If 
cheapening the' elections in order tD 
make the poor man's entry to the' 
legislatures .POSSible? 

8hri D. a. Cbavan: Under ill>? 
Representation of the People Act, 
candidates contesting for the Lok 
Sabha or an Assembly are required 
to deposit a certain amount of 
mo?ey. with the returning office:'. 
while In the case of the election for 
the President and Vice President the 
only thing a candidate has to do is 
to 8ecure one elector as a propOSt'r 
and another as seconder. Therefor". 
after the third general election. the 
Election Commission in their report 
reeommended that the Presidential 
Election Act should be amended bv 
making it obligatory on the part of ~  
candidate contesting for this ~ office 
to deposit Rs. 1000 with the return-
ing officer by way of security and ill 
case the candidate tails to get one. 
tenth of the valid votes, that amount 
should be fdrfeilpd. 

Sbri II:. N. Pandey: Is it a fact thal 
certain persons contest the election 
for the office of President and Vice-
President simply with a view to mnkl' 
them.e'ves known to the public and 
if <0, has the ministry found out all)' 
way to check such a tendency, su 

that such people may not be allowed 
to contest the election at the CORt "r 
public money? 

8bri D. R. ChavaD: Regarding 
candidates Iight-heartedly contesting 
the election. it is a matter of their 
intention. I cannot possibly 80 imo 
their intentions, unless there arc 
certain facts from whiCh I can dr~  

certain inferences. 

~ anr fqT6 ~ ~  
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